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PROF. MADHU DANDAVATE:
Sir, I beg to move:

“That the Bill be returned.”

The question was put and the motion was
adopted.

SHR! SUBRAMANIAN SWAMY: On
the Third Reading 1 wanted to speak, to
put a question. Let the Minister assure
me that he will re-examine the
‘Prasadam’ issue.

PROF. MADHU DANDAVATE:
Let us discuss it outside. I respected your
view even in your absence.

Now, 1 will move the motion regarding
the other Bill.

THE VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI):  The
question is:

“That the Bill further to amend the
Additional Duties of Excise (Goods of
Special Importance) Act, 1957, as passed

by the Lok - Sabha, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHKI

BHVNESH CHATURVEDI) : We shall
now take up clause-by-clause considera-
tion of the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were addetl to the Bill.

PROF. MADHU DANDAVATE
Sir, 1 beg to move:

“That the Bill be returned.”

The “question was put and the motion
was adopted.

GOLD (CONTROL)
1990

T’HE MINISTER OF FINANCE
(PROF. MADHU DANDAVATE) : Sir,
I beg to move:

“That the Bill to repeal the Gold
{Cnntrol) Act, 1968. as passed by the
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Lok Sabha, be taken into consideration.”
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Sir; I need not speak on this now. If
some Members speak, I will reply in the
end,

The question was proposed.

SHRI N.K.P. SALVE (Maharashtra):
Mr. Vice-Chairman, I rise to support this
Bill which has been vety brilliantly
drafted because the entire Bill has been
contained in two clauses and in two lines.
Fortunately this is one Bill in which no
scope has been given for the draftsman to
flaunt his brilliance on us. Normally the
drafting of such commercial laws is a
nightmare, so far as I am concerned...

PROF. MADHU DANDAVATE:
Even then mistakes could be committed

SHRI N.K.P. SALVE : I apologise for
speaking on this Bill. Having heard such
a brilliant expostulation by the Finance
Minister which was one of the most
persuasive specches because of its lucidity
and because of its coherence, I really
wish more Members from the Treasury
Benches spoke like this so that even if
they spoke wrong things, we would be
persuaded to believe that what they said
was right."I apologise for speaking on this
Bill for two rcasons mainly. In the
heydays of my profession my appearance
before the gold control authorities was
very limited. So the actual administration
of the law, I have known very little. And
I have very little knowledge about gold
except what 1 learnt in my childhood
that all that glitters is not gold. My
knowledge is confined to that. Despite
that, 1 am speaking on this Bill and,
therefore, if the Finance Minister finds
that my speech is lacking in crudition and
scholarship, he will forgive me. But
sometimes Members have also to depend
on common scnse. It is cntirely on
common sense that I would be depending
on. Before I proceed further, since other
Members have referred to it, 1 must refer
to a quarrel 1 have with this Finance
Minister. If it were any othcer Finance
Minister 1 would npot have had this
quarrcl. T know this Finance Minister is
really possessed of sportsmanship. I don't
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like to flatter a Minister at all, at least
not in the House because the job of the
Opposition is to take dissent to the
corridors of power and, therefore,...
(Interruptions).

It is not a left-handed compliment. 1
know he is a real sportsman. But he has
shown a singular lack of sportsmanship.
So far as the rushing through these
Bills—the Appropriation Bill and the
Finance Bill—is concerned, I do not find
fault with him. He had to adhere to
a strategy basically complying with the
Rules of Procedure and pass them. Let
him place his hand on his heart and say
whether or not it is a total violation of
the spirit of the rules. Sir, what has hurt
me immensely, and 1 will carry this
grudge always against my very dear and
revered friend, Madhu Dandavate, is: if
by a word he had come and told me or
Shiv Shankerji, ‘if you are carrying on
this business, I am rushing through the
Bill’, that would have béen enough. A
fair warning is necessary to the opponent.
No such warning was given. Instead the
matter was rushed through like this. It
has hardly done any good to the dignity
of the House or to the great reputation of
Mr. Madhu Dandavate. Madhu Danda-
vate is the Finance Minister today. He
may not be the Finance Minister tomor-
row. He might be sitting here. That does
not matter. But Madhu Dandavate, has a
certain reputation—as a sportsman, as a
fine leader, a person of some refined
values. Sir, for quite some time I used to
consider that he was a great Gandhian.
(Interruptions).

Be that as it may, it is my grievance

and I wanted to register my protest.
That is one.

There is another protest I have.

Sir, I am told that I cannot be taken
into the Finance Consultative Committee.
The Parliamentary Minister said that
there is no vacaincy. For 25 there is no
subject I can do anything about. So I am
out of job completely. Firstly, I am sitting
in the Opposition. Then, T am not in the
Consultative Committee. My request is
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that if there is not enough room I will sit
behind you; I will sit with the
bureaucrats. But please tell your
Parliamentary Affairs. He is also the
Minister for Information and Broadcast-
ing. He never invites me on the TV to
speak on my subject, the Budget or the
Finance Bill, etc., because you know
what I say may not be palatable to him.
It may not be as palatable to him, be-
cause 1 won’t talk anything irresponsible,
but at least in the Consultative Commit-
tee you agree to provide one more chair
even if it is outside the room, and not say
that there is no vacancy for me, to come
there.

sir, coming to the biil, I must say that
this repeal of the gold Control Act is
indeed a silver lining in the dark cloud
which this government’s performlance has
been ever since it has taken the reins.
Large, Himalayan promises have been
made. And if you were to correlate the
promises made at the time of election
and the performances, it is a dismal
performance. 1 have been reading on the
walls of New Detlhi:

e kAR R T A e

Poor peopie did mot know, firstly, that
they were election promises. And the
first mistake they committéd is that they
believed the election promises and
elected these people to power. The
second mistake they commit is their
insistence that they implement these. In
that the real silver lining—because |
have a very serious grievance against the
Budget proposals, and the main grievance
is what Mr. Morarka referred to—is that
there is no attempt to phase out the
deficit. I know the constraints he was
under, 1 know the difficulties he was
under and I know he took over ata time
when the economy was very precariously
puised and the fiscal balance had just
gone bizzare. He tried to do his best.
Where he really lacked was areas in
which his efforts could be more
concerted. | lost an opportunity of 1alking
on the Finance Bill. But be that as it
may, but indeed this one measure which
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[Shri N. K. P, Salve]

he has taken, a measure which was an
irrational measure, a cynical measure...

PROF. MADHU DANDAVATE:
You made one of the longest speeches of
your life on the Budget this time. Finance
Bill you missed. But on the budget you
did speak.

SHRI N.K.P. SALVE: Sir, 1 hope the
brevity of the speech or the length of the
speech was not a fact which made him
completely impervious to what I said,
(Interruptions) If that be so, I will always
make my speeches short.

Sir, T always thought that this Gold
Control Act was nothing but the
maifestation of a very cynical attitude of
our people. Firstly, as very rightly
pointed out by someone, can you have a
measure in this country, a legislative
measure, which entirely runs against the
sentiments of the people of this country?
It is a tradition-bound society we are
living in..Even if it is a modern India, is
there a lady in any house anywhere in
India, whichever caste, community or
creed she might be belonging to and she
may be the poorest of the poor, who
might not store a bit of gold for herself?
What is wrong in 1t? If that is what you
are going to allow, then how much
regimentation of the lives of the people
in this country you want? Sir, in 1968, 1
was a Member of the Parliament very
closely working with the then Finance
Minister, Mr. Morarjibhai Desai. There
were a very large number of artisans,
goldsmiths, in my constituency. Over-
night they were without a job. And what
they talked of him? What the women
talked of him? And what the chiidren
talked of him? The way they cursed him,
I really wish no politician should ever be
cursed in that manner. 1 hope that the
politiians will not go only by a fiat of
their own, by a whimscial fancy of their
own and would not make enactments
which are not only against the senti-
ments but wholly irrational, enactments
which are 1espected only in their
breack. Imagine it for a moment, Sir.
Therefore. 1 welcome this measure
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very much because nearly half a million
people who were either unemployed or
under-employed will be provided a job.
Their children and their family members
will all bless this Finance Minister for this
one particular Act. He will get as many
blessings of those people as many curses
Morarjibhar got for bringing this enact-
ment. The bureaucrats really carried
it. I do not know what the bureaucrats
have to say about the Government
machinery. The second reason why I
welcome this Bill is that there is
tremendous corruption in the administra-
tion of this Act, it is unbelievable, The
bill is supposed to have been enacted,
inter alia, to protect the economic and
financial interests of the community, for the
control of the production, manufacture, sup-
ply, distribution, use and possession of and
business in gold ornaments and articles of gold
and for matters connected therewith or inci-
dental thereto. Thanks to the extremely cor-
rupt, extremely gallible, machinery which is
provided under the machanism, and with unli-
mited discretionary powers, any amount of

gold, primary, ormaments or in any
shame, is available anywhere you want.
As long as you have the capacity to buy
gold, you have also the capacity to avoid
anyone coming and detecting any of the
violations committed under this Act. The
corruption will come to an end. That is
the second reason why I support this Bill.

Thirdly, this law had become a regular
engine of harassment to thc people. Sir,
look at Section 8(1). Sir, 1 will rcad only
one provision. 1t will indicate 10 you how
utterly meaningless, how utterly absurd—
if T may use the word ‘stupid’; 1 don’t
know whether it is parliamentary or not.
Imagine the provisions, Sir. this scction
deals  with  restrictions  rcgarding
acquisition, possession and disposal of
gold. Sub-section (2) is amazing. I would
like to deal with this Sub-scction. That is
why I remember how absured it 1. “Save
and otherwisc provided in this Act, a
person may acquire or agree o acquire
the ownership, possession or control of or
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buy, accept or otherwise recetve or agree
to buy, accept or other reeeive any
ornament unless he knows or has reason
to believe that :such ornament being
required to be included in a declaration
has not been so included.” So, I must
believe. If it is not included, then I need
not buy. Now, there is no mechanism of
knowing whether they are included or not
or whether they are fourth-hand or fifth-
hand, and somebody is buying
somewhere. What kind of law is this?
What kind of requirement is it? Do you
want to bring your law to such a ridicule?
I can point out any number of such
provisions in the Income-Tax -Act itself
and soonct we get rid of them. the
better. In fact, one of the points on
which I would have supported him is
getting rid of the incentives. If you really
want to simplify your tax laws and do not
want themt to be a heaven for the
Chartered Accounts and the tax lawvers,
kindly get rid of all the fiscal incentives in
the Income-Tax Act except those which
help savings. In this way, you will reduce
the litigation. The best way to have your
tax quantunm to be worked out is to do it
purely by a mechanism of rates of
taxation.

And mn that sense, I approve vour
deleting the inyestment allowance, cxcept
my grievance has been that you should
have given notice of three years time and
not purcly be able to make Rs. 800
crores to reduce your deficit. This kind of
a measure which you have done in the
Finance Bill indicates lack of honesty on
the part of the Government. Don't give
incentives. But if you do give incentives,
work on them honestly. And therefore
about the long-term fiscal policy, now
that 1 am in the Opposition, I do not
have an opportunity to know it. When we
used to be the Party in power, the then
Finance Minister, the present rPrime
Minister, used to talk to us informally,
and wc were able to share <ome
thoughts And I must say without taking
any credit for it, that Mr. L.K Jha,
mysclf, Mr. Jagesh Desai, Mr. Thakur,
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four or five of us were in continuous
dialogue with the Finance Minister. And
both the then Finance Secretary and the
then Finance Minister said, ‘1 have
benefited immensely in my discussions
with vou in the formulation of my long-
term fiscal policy.” May 1 request Mr.
Madhu Dandavate that since he is going
to talk to so many people, he might also
talk to some of the Members of the
Opposition? Without disclosing what it is,
if you say the document i ready, that
sends chill through my spine. Our view
has remained unheard. But I am sure, a
man like you would be open-minded till
the end, and if we have some good
suggestions to make, I do hope they will
be duly incorporated.

Now, Sir, there are a few things which
you must tell us. And I said I know
nothing about gold or Gold Control Act.
But I thought that in this Act itself—or if
not in this Act, as a follow through you
swill have some other Act—vou will tell us
how you are going to stop smuggling now
because there is a 60 per cent differentia.
I have no simple solution because it is
too simplistic to say that you do this and
do that, and smuggling is going to stop.
Smuggling is a phenomenon which exists
in all the countries; wherever a thing is
more expensive in your own country,
there is a tendency to smuggle. And gold
is something for which we have innate
and intrinsic attraction, and that is why
smuggling has been going on. Secondly, 1t
is not clear as yet as to how you are
going to make this available to the
artisans  because artisans must  be
provided with jobs. I do not know
whether the Reserve Bank is going to sell
gold or you are only going to depend un
markct cconoiny. And if you are going to
depend on market economy. How are you
going to cnsure there is adequate gold
avilable for these artisans because if vou
arc getiing the blessings of the artisans,
please make sure the smallest artisans
who works in the adivasi arca is not
demed this because there is racketeering
going on There has been a whole lot of
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[Shri N. K. P. Saive]

fluctuations upwards and downwards. I
wish you could have brought it earlier.
Why did you not bring this Bill earlier?
This Bill could have been brought much
earlier and so much of speculation that
went on could, perhaps, have been
averted, and you might have another Act
also as a follow through because that is
what I feel, unless you feel] that I am on
a completely wrong track. Unless you
have a follow through action by an
appropriate legislation, you will not be
able to take care of some of the very evil
aspects because of the commerciality of
this yellow metal.

Then, Sir, I have a very serious
grievance so far as export of jewellery is
concerned. I think, over 40 billion dollars
is there in the international trade. He
may correct me; my figures are very
tentative. What was India’s share, Sir?
India’s share was a measly Rs. 275 crores
in 1989-90. If we have 10 per cent—we
can easily have 10 per cent—the share
will be about Rs. 7,000 to Rs. 8,000
crores. And for India’s craftsmen, 10 per
cent is a pittance. Sir, I might submit to

you from my experience. 1 was one day

looking at the shops in Sharjah, very
small shops as the ones we have on the
Jan Path road; there was a very small
shop where so much of gold was
displayed. Perhaps the shop of Tri-
bhuvandas Zavari in Connaught Place
would look ridiculous. There 1 went in
just to see how things ate. There was first
class jewellery. The craftsmen were either
Pakistanis or Indians. I asked the owner
of the shop, who was a Pakistani: ‘Which
jewellery is more acceptable o people

here, Indian jewellery or Pakistani
jewellery?
He said ‘Arabs prefer Pakistani

jewellery, but the entire Western World
prefers Indian jewellery’. I only hope that
people will not see any communal tinge
in what I am talking about. This is what
he said. Now, this is the position in a
place like Sharjah, where they have any
amount of gold available, but the
workmanship comes from India; the
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workmanship comes from Pakistan.
There is also plenty of machinery-made
jewellery. I am going to refer to it later
on. I believe, in India also we are doing
that. For God’s sake, do not allow the
import of machinery for the manufacture
of jewellery in India. If you da that, you

* will be doing the single greatest disservice

to our artisans. I will come to that later
on. But hand-made jeweliery in India is
one of the finest and it has great

potential for export. When you ask |

people ‘why are you not exporting?’, they
always say that the rcgulations, the
controls, the rules and the -officials
working there make export absolutely
impossible. Again, 1 am not too
conversant with the entire matter. But
would the Finance Minister agree to’Jook
into it? One of the purposes should be
that you give a tremendous boost to
exports. You have fixed a target of
Rs.500 crores. I think it is measly. It is
absolutely nothing. Let it be raised at
least to Rs.3,000-4,000 crores.

Now that you have got rid of this
pernicious enactment, which was, sort of,
stifling the artisans, which was like a
stranglehold on the artisanship on the
skill, on the genius, of our artisans, make
sure that you export Indian jewcllery in
large quantities. Let there be no rules
and regulations stifling and impeding thc
entire process of exports.

Another thing 1 would like to suggest
to the Finance Minister. Why not the
Government also consider the possibility
ot trading in gold? Gold is one
commodity in which very skilled trading
can be done. If you do that kind of
trading, if nothing. else, your deficit will
come down. This, to me, is-of great
interest. If you do some honest, good,
trading, you will also be abic to stabilise
the market economy in India. Thercfore,
do consider the possibility of trading in
gold as such.

Then, what about the NRIs? When
they come back, are you going (o permit
them to bring in some gold? Nothing
would be lost. If gold comes to ladia, it
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is very good. Let me say one more
thing, Mr. Finance Minister. God forbid,
but if there is a war between India and
Pakistan, your best help is going to
come from the pcople of this country
who will be willing to give you gold?
10,000, 20,000, 30,000 crores worth of
gold in India is nothing. This is the
silver-lining to smuggling. People were

smugeling in gold. The value at that
time used to be Rs. 100. This was way

back in the sixties. People were smuggl-
ing in gold for Rs. 50 or Rs. 60. Imagine!
Rs. 50 or Rs. 60 a tola of gold

smuggled, available to him today, would
be of so much value. When I was the
Minister of Steel and Mines, 1 once
visited Kolar. [ asked thosec pcople
During the British days how much gold
was extracted and exported’. They told
mc that had the cxported gold been
available today in India, it would have
be worth Rs. 50,000 crores. How many
plans w¢ wouid have been able to
finance!

Therefore, gold is such a valuable and
prccious commodity, if somebody s
bringing it, please do not make his lite
miscrable for bringing it. All that is
needed is, he should be able to explain
the source. Once it is done, he has no
problem. Like in the case of any other
assct. For example, if I have a house, he
has every right to ask me wherefrom |
got the moncy to build the house. If 1
cxplain the source, despite all the
terrible land ceiling laws, this, that and
the other, so far as income-tax is
concerned, he will allow me to live in
peace. Therefore, we would want him to
tcll us what is the attitude he is going to
adopt in regard to the NRIs. I think, it
requires some thinking in depth. At the
moment. cvervthing is so very uncertain.
This is another grievance 1 have against
the Finunce Minister,

When You repeal a law of this
magnitude and dimension, which governs
an article which i the most soughtafter
article not only in India but all over the
world as well, you have to be sure in
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your mind, what ought to be the
direction in which you want this
particular article to be regulated.

In the end, I congratulate the hon.
Financc Minister for taking courage to
repeal this legislation, which legistation
has been respected only in its breach,
whick has been respected only in its
non-observance. He has got rid of this
very cumbersome and  pernicious
enactment. 1 congratulatc him and 1
wholeheartedly support the Bill. Thank
you.

THE  VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): Shri
Kamal Morarka. But before he starts, |
may invite the attention of the Housc
that the discussion on the Bill will be
closed at 6.00 o’clock and then Half-an-
Hour Discussion will start.

SHRI KAMAL MORARKA
(Rajasthan): Sir, I thank Mr. Salve for
doing half my work and I will proceed
to the other half. As the House will be
aware, gold first came under control
after the Chinese aggression, in January,
1963 as part of the Defence of India
Rules, and the present Gold (Control)
Act, which we are sceking to repcal, was
enacted in 1968, The Objects and
Reasons of the Bill at that time. the
purpose was to restrict the circulation of
smupgied gold by putting réstrictions on
the holding of primary gold and the idea
was that smuggling would be controlled
and would go down, the making of new
jewellery was restricted to only 14 carat
so that smuggled gold, if used in making
of jewellery, could be detected. That was
the purpose of the Act. In most of the
Acts in India, unfortunately, the
implementation is not reviewed, If it was
done in this casc for instance, this Act
should have been repealed probably
within two or three vears of its
enactment.  Mr,  Salve very rightly
pointed out ab initio thc purpose was
very doubtful in 1968 iisclf and it
appears that Mr. Salve was not a very
influential member of the Congress Party
at that time.
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SHRI N.K.P. SALVE: Even today I
am not that influential. I am not half as
influential as you are in the Janata Dal.

SHRI KAMAL MORARKA: Thank
you.

THE  VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): Is it
correct?

SHRI KAMAL MORARKA: Mr.
Salve told us only a few moments ago
that he was being consulted by the
Finance Minister in a group of 4-5
members, but apparently in 1968 it was
not so. Otherwise, the country would
have been spared of this Act then and
there.

I congratulate the Finance Minister for
bringing forward this present one-line Bill
to repeal this Act. It requires a lot of
courage in this couyntry to undo
something which has been done,
something which everybody agrees is
wrong, something which is going on for
the last 22 years, still it requires a lot of
courage in this country to come forward
and repeal it. Therefore, 1 want to place
on record my heartiest congratulations to
the Finance Minister. When he made a
mention of this in his Budget speech [
know of many responsible persons who
said that'this is only a part of the Budget
speech, it will not be done, you just wait
and see, sessions will come and go but
the Gold (Control) Act will not be
repealed. Therefore, I am a very happy
person that all these cassandras have
been proved wrong. One of the specific
promises made in the Budget speech is
being fulfilled today. And this Act will
stand repealed after we pass this Bill and,
of course, after the President has given
his assent.

Mr. Salve has rightly pointed out that
cven after the repecal of this Act...

PROF. CHANDRESH P. THAKUR
(Bihar): Unless the prices come 1n line,
why are you giving him the credit?

SHRI KAMAL MORARKA: This
Act, in any case, should go.

[RAJYA SABHA]
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PROF. MADHU DANDAVATE:
Gold is not an essential comimodity.

SHRI KAMAL MORARKA: ] may
clarify that nobody should be under the
impression that the repeal of this Act
would bring down the prices. It cannot
because availability of gold will not go up
merely by repealing this Act. Other
complementary measures will have to be
taken. I have a few suggestions to make
for the consideration of the Finance
Minister.

The Rangarajan Committee report is
pending with the Government. The
previous Government was considering it.
I had made a special mention when Mr.
Shankarrao Chavan was the Finance
Minister. I do not know where it got held
up. I was told that probably the Cabinet
was considering it. The Rangarajan

‘Committee had recommended that inter

alia 100 grams of gold per person should
be allowed to be imported by returning
NRIs. I fcel this limit s too low. He
should think of 200 or 500 gram limit
secing other considerations, but you will
have to give a substantial concession for
bringing -gold into the country by legal
mcans. Today the statistics are very clear.
One hundred to one hundred fifty tonnes
of gold arc being smuggled into the
country every vear. Seizurcs, as reported
in the press or on the T.V., are about 5
tonnes and the total production in the
country is 2 tonnes. Sos 2 tonnes is the
production, 5 tonnes seized and 100 1o
150 tonnes are still smuggled into the
country without payment of duty.

Our great economists and even the
Finance Ministry mandarins will tell us,
“don’t aNow import of gold, the balance
of payment position will go wrong, the
foreign exchange will not come”. But,
Sir, | am humbly submitting, I am not an
economist, onc hundred to one. hundred
fitty tons of gold which is coming to the
country today is being paid for. It is not
coming frec. It 15 being paid for through
illegal channels. There arc hawala
transactions  galorc:  You know the
situation. For 22 years we have scen that
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our stopping gold does not stop gold.
Our putting restrictions does not work. It
is much better to give a little flexibility
and let the water find its own level. Gold
smuggling will come down the day the
lure of profit is reduced, which mezns the
prices in the Indian market must come
down. This will not happen unless gold
comes in through legal channels So I
submit for the consideration of the
Finance Minister, apart from Rangarajan
Committee’s Repost with scaling up the
allowance from 100 grams to a higher
quantity, two or three suggestions.

There is the foreign currency NRI
account which has got a deposit of eight
thousand to ten thousand crores and the
annual interest that we are paying in
foreign exchange is about 800 to 1000
crores. If against that interest of 800 to
1000 crore, you allow them to import
gold, many of them will do that because
gold 1s profitable. That is not your
foreign exchange. Your balance of
payment is not touched. In any case you
have to pay in foreign exchange. You
allow them to import gold against that
amount. [ think 30 to 40 tons of gold can
be imported against that amount.

Similarly, the non-residents’ external
account is there. For the last three years,
the figure is constant. Every year about
3000 crore you are getting in that
account. The figure is not going up.
Why? Because money is coming through
hawala transactions. Everybody knows
there is a premium of about 25% between
the official rate of foreign exchange and
the hawala rate. If you allow gold to be
imported, the water will find its own
level, the hawala rates will go down, the
gold prices will go down and people can
make some profit. Of course, we have to
find a balance T dc not say that we
should allow these people to make fat
profits. It showid not be allowed for
black-marketing in gold. But a little
opening, a little flexibility, I feel, will
reduce a lot of these things.

Our coast is very big. Our borders are
very big. It would be impossible to police
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the entire border or the entire coast to
stop gold smuggling. We have becn doing
it for the last 20 years. We can have
separate figures to see how much money
we have invested in vessels, faster vessels
and all sorts of modern gadgets that are
available for intercepting gold smuggling.
All these have limitations. Ultimately in
economics, unless the lure is reduced,
your policing will not be effective. Over
the last 20 years, we have seerr smuggling
has proliferated beyond all expectations
and calculations.

It is high time that concomitant with
the assurances the Finance Minister has
given, he should come forward with bold
measures to attack the menace of gold
smuggling. In answer to a question a few
days ago, Mr. Anil Shastri, the Deputy
Finance Minister, told the House that the
annual demand of gold in the country is
about 150 tons. He did not want to admit
that it was met through smuggling. But
he did say that that is the demand and
the production is only two tons and the
seizure is five tons. The rest, he said, was
met by recycling. 1 do not agree.
Smuggling is rampant, it is obvious to
every body. The Deputy Finance Minister
did not commit on the Rangarajan
Committee Report. He only said that
presently NRIs afe allowed to bring some
gold which they arc doing. But I feel
there is nothing wrong if we allow all
visitors abroad to get some gold back on
payment of small duty. Duty element is
important. I am not suggesting import of
gold without duty. But the duty element
can be such that the import is legahsed,;
at the same time, there is stability of
prices in the market.

These are some of the suggestions
which 1 am leaving with the Finance
Minister. I just want to say that abolition
of Gold Control Act in any case will be
welcomed all over the country by
thousands of people because we all know
that even today the restriction is on
holding primary gold. 1 know of people
who buy primary gold and get it
converted into jewellery the same
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evening—and there is no restriction of
holding jewellery. In any case, this Act
has been followed more in breach than in
observance. So, this Act being repealed is
welcome. The other measures,
complementary measures, should be
announced soon. Otherwise, today in the
public the general impression is what
Prof. Thakur has just now said, that by
repealing this Act the prices will go
down. But, actually, the prices will flare
up after the Bill is passed and there is no
restriction on holding gold. So there is
the danger that prices will flare up.

The Deputy Finance Minister said that
gold is not an essential commodity and so
he tried to say that Government is not so
much worried about the price of gold.
But I submit that gold prices have a
bearing on a lot of other things, like
foreign exhange, black-market in foreign
currency, hawala rates, etc., etc. So, 1
feel that the Finance Minister should
seriously look into this matter at his level
only because, 1 can assure him that a lot
of economists and bureaucrats are going
to say “No”. He will have to take saner
counsel from Members across the floor
like Mr. Salve, come to some firm
conclusions and take some very bold and
dynamic decisions.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): Is it the
consensus of the House that we continue
the discussion and conclude it in half an
pour and then take up the Half-an-Hour
discussion at 6.30 because the Finance
Minister...

6.00 p.m.

SOME HON.
tomorrow.

THE  VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): We will
have to consider the Half-an-Hour
discussion also. After the Half-an-Hour
discussion we can again continue this
discussion.

SOME HON. MEMBERS: No, Sir.

MEMBERS: No,

[RAJYA SABHA]
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We can continue the discussion

tomorrow.

PROF. CHANDRESH P. THAKUR:
I can make a beginning today, Sir.

THE  VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): Now we
wiii nave the Half-an-Hour discussion.
Further discussion on the Bill will
continue  tomorrow. Shri  Virendra
Verma.
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